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Fard Shri P •ZiPadhi, learneI Counsel 

for the applicant and 31-iri AeK.3ose, iearneI 

Senior Standing Counsel (on whom a 000y of this 

0 .A • has been served) appearing for the 

Respondents. 

Applicant, a Postal Assistant working 

in ltonjhargarh i.O. having been sulojec-bed to  

transfer to Joda has approached this Tribunal, 
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/ 	 in this Original Application under Stion 

11) of the 	1985, for redressal of his 

grievances. 

Trans:Cer being an incident of service 

the grievances, if any, thereon lie with the 

authorities in the Department who are the 

be st j ulge in this regard. 

Hiving heard the learned counsel of 

both the sides and considering the facts and 

circnstances of this case, Respondents are 

directed to look into the grievances of the 

applicant as raised in his representation 

under Annexure.2 dated 31.5.2003 as well as in 

thts Original Application and pass necessary 

orders thereon expeditiously. tkatil the 

grievances of the applicant, as directed above1. 

are redressed, the applicant should not be 

disturbed from YeonJhargarh H .0. 

Lth the observation and djrectjon 

made above, this O.A. is disposed of. No costs. 

Send copies of this order along 

with copies of this O.A. to 1spondents and 

free copies of this order be handed over to 

the counsel of both the sides. LJ 	- 
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